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CENTRAL ADMINISTRATIVE TRIBUNAL
& principdl Bench

0.A. No&:1629 of 1981

New pelhi, deted the 18th October, 1995

HON'BLE MR, S.R. ADIGE, MEMBER (A)

HON'BLE BR. A. VEDRVALLI, MEMIER (J)

. shri R.C.A. Ritupdrnad,
a " 5/o shri shamsunder Aggarwdl,
;o R/loc A-148, Vivek vihar,
g ' New Delhi=-110095. ' oes APPLICANT

(By Adwocdte: Or. D.C. Vohra)

@) ' VERSUS

1. Union of India through
the Foreign Secretdry,
Ministryy of External Affairs,
south Block, New Delhi.

2. The High Dommission of Indi2,
port of Spain (Trinidad),
through 1its H.0.C.y
/o Mministry of EXternal Affairs,
south 8lock,
New Delhi=110p17, oo o RESPON DENTS

(By Adwcdte: shri M.K. Gupt2)

g

ORDER (ORAL)
Q , o —

BY HON'BLE MR, S.R. ADIGE, MEMBER (R)

In this applicetion, Shri Ritupdrna
sr, Lecturer, Delhi University ha@s sought p3y

pro tection for the dur2tion of his appointment

ag Hindi Officer at port of $2in, Trinidad.

2. shor tly stated the @pplicant who uds
drauing Rs.3825/= pum, 8s pdy in the scdle of
Rs.37200-5700 was appointed @s Hingi Officer,

port of ain in terms of the MEAYs circuldr
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gefed: 13.3.87 (Anne A). The post of Hindi
0fficer was in ~the scale of Rs .3 000-4 500,
Paragraph 4 of that circular stateg thatin

the cadse of University Tedchers the pay would be
f‘ixed’ aoc‘ording to the rules fixed by Govte

‘rrom time t time. The respondents fixad the

applicantt's pay 23t the minimum of the scle

of Re.300-4500 i.e. a8t Rs.3000/~ claiming that

the applicant.being 2 University Tedcher isnot
entitl ed to pay protection under the rules

applicable to Govt. servents.

3. The applicant joined duty 2s Hindi
0fficer, Port of Sain on 1,7.88 and wds
repatriated on 16.7 .92 and hence the period

in wl ved is 2 1ittle over four ye3rs.

4, ~In this oonnaction; we have he2rd
Dr. 0.C. Whre for the 2pplicent and shri
M,K, Gupta for thé respondents, 2nd have 3l
perused the Tribun@l *s interim directions
d@ted 6.4.92, direétin/g the Respondents to grant -
the applicant the s@me pa'y and DA which he w3s
drawing prior to his 2@ppoin tment in port of
spain Weeefs 14,92 until ‘further or ders, and
if such @ stdge wds not 8\ﬁillable,theﬂ to
pemit him to drew pay'at a stdge just belov

what he had been drawing. This interim order

"~ was given in the background of the Dep tt. of

bers:mnel 0.Mm, ddted 7.8.80 made effective

/h




ﬂ‘om_1.8.ég, and by this interim direction,

the applicent uaé allowed to "drdy Rs 3750/~ peme
as pay m‘rith."zme'cq\rrespon ding DA and other
adnissible allowances from 1.4.92 till his.
date of .repatriation ieee 16,7.92,

5, After considering the riwel

con tentions and on perusing the 2wilable
material s on record, We consider it fair and
just o confim the interim order dated 64 .92,
u»ith this mo di/f‘ication that the applicant will
bg entitled to -draw pay at the rate of Rs. 3750/ -
peMe WeBefe 1,8.89, upto Bnd ihcluding 16.7 .92,
in the pay scale of Rs,3000-4500 with annual
increnents 2as adnissible in that pay scale/
together with D.A. and other 2llou2nces 2s
adﬁissible to him., The tot3l sum thus due to
the applicant;less what has alreddy been

draun, should be omputed @nd paid to him within

three months from the date of receipt of 2 copy

of this judgnent,

6o This 0.A, is disgposed of 2ccordingly.
No oosts. ‘
Wr.
= ol
(DR, A. VEDAVALLI) (5.R. 'ADIGE
Member (3) ' Member (A

/Gk/




